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Recite Kalma, Surah Fateha': Telangana govt gets NHRC notice over Hyderabad school homework

That teacher, identified as Shaik Aisha Parveen, was subsequently terminated by the school management after
parents alleged that their child had been asked to recite the Kalma and Surah Fateha as part of regular
schoolwork.

MONEYCONTROL CITY DESK JULY 17, 2026 / 09:45 IST

The National Human Rights Commission (NHRC) has issued a notice to the Telangana government following a
complaint that a private educational institution in Hyderabad made Islamic religious lessons and prayers
mandatory for its students, according to a report by TOL

An NHRC bench headed by member Priyank Kanoongo took cognisance of the matter and sought a response
from state authorities, the report said. The commission has asked officials to examine the allegations and submit
their findings.

The complaint concerns “Success the Junior College” in Saidabad, Hyderabad, which allegedly assigned Islamic
religious lessons and prayers as compulsory homework through official school diaries, the report noted. The
complainant claimed that students were required to complete these religious assignments irrespective of their
faith.

The development comes amid a wider controversy that intensified on Thursday, after photographs of a Class 2
student's homework diary went viral on social media. The child, a Hindu, attends Success, The School in
Hyderabad's Sayeedabad locality, as per the report.

The diary pages, dated July 11, reportedly carried homework entries reading "Read 1,2 Kalma" and "Read Surah
Fateha" under a subject listed as "Deeniyath". These entries appeared alongside routine assignments for subjects
such as Mathematics and Computer, the report added. The pages also purportedly bore the signature of the
teacher concerned.

That teacher, identified as Shaik Aisha Parveen, was subsequently terminated by the school management after
parents alleged that their child had been asked to recite the Kalma and Surah Fateha as part of regular
schoolwork, according to the report.

In its termination letter, the school stated that Parveen had been dismissed with immediate effect and
permanently barred from seeking employment at any institution under the Success Group of Education
Institutions, the report said.



The allegations have triggered widespread debate on social media, with authorities yet to present their findings.
Further investigation into the complaint remains underway.
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Hyderabad school 'Kalma' homework row: NHRC issues notice to Telangana govt
TIMESOFINDIA.COM | Jul 17, 2026, 09.11 AM IST

HYDERABAD: The National Human Rights Commission (NHRC) on Friday has issued a notice to the Telangana
government after receiving a complaint alleging that a private educational institution in Hyderabad made Islamic
religious lessons and prayers compulsory for students.

According to the complaint, "Success the Junior College" in Saidabad, Hyderabad, allegedly assigned Islamic
religious lessons and prayers as mandatory homework through official school diaries.

— ians_india (@ians_india)

Taking cognisance of the matter, an NHRC bench headed by member Priyank Kanoongo sought a response from
the Telangana government.

The complainant alleged that the institution required students to complete the religious assignments regardless
of their faith.

The NHRC has asked the state authorities to look into the allegations and submit a report.

Hyderabad school sacks teacher after alleged Islamic homework given to student

The controversy over alleged religious homework assigned to a Hindu Class 2 student at a private school in
Hyderabad intensified on Thursday after photographs of the student's homework diary went viral on social media.

The diary pages, dated July 11, allegedly show the homework entries "Read 1,2 Kalma" and "Read Surah Fateha"
under the subject "Deeniyath", alongside assignments for subjects such as Mathematics and Computer. The pages
also purportedly bear the teacher's signatures.

The controversy centres on Shaik Aisha Parveen, a teacher at Success, The School in Hyderabad's Sayeedabad,
who was terminated by the management after parents alleged that their child had been asked to recite the Kalma
and Surah Fateha as part of schoolwork.

In its termination letter, the school said Parveen had been dismissed with immediate effect and permanently
disqualified from seeking employment at any institution under the Success Group of Education Institutions.

The allegations have triggered widespread debate on social media. Authorities are yet to present their findings,
and further investigation into the complaint is underway.
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Telangana: NHRC seeks report over ‘compulsory’ Islamic lessons at Hyderabad college
The Hans IndiaUpdate: 2026-07-16 21:28 IST

New Delhi: The National Human Rights Commission (NHRC) has issued notices to the Telangana School Education
Department, the Hyderabad District Magistrate, and the Commissioner of Police over allegations that a private
junior college in Hyderabad made Islamic religious lessons and prayers compulsory for students through official
school diaries.

A Bench presided over by NHRC Member Priyank Kanoongo took cognisance of a complaint alleging that "Success
the Junior College" in Hyderabad's Saidabad had been assigning Islamic religious lessons and prayers as
compulsory homework to students through official school diaries.

According to the complaint, when parents questioned the school authorities, the management allegedly failed to
provide a satisfactory explanation and described the entries as a mistake despite similar instructions appearing
repeatedly.

The complainant contended that imposing religious instruction in a secular educational institution violates
children's rights as well as the secular character of education.

The complainant sought the NHRC's intervention and requested an inquiry into the matter, appropriate action
against the school management, and directions to prevent compulsory religious instruction in educational
institutions.

Observing that the allegations, if true, prima facie indicate violations of the human rights of the victims, the apex
rights body took cognisance of the matter under Section 12 of the Protection of Human Rights Act, 1993.

The NHRC directed its registry to issue notices to the Director of School Education, Government of Telangana, the
District Magistrate, and the Commissioner of Police, Hyderabad, directing them to inquire into the allegations and

submit an Action Taken Report (ATR) within two weeks for its perusal.

The apex human rights body has also directed the authorities to forward a copy of the ATR to it through email.
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Home » General » Crime » NHRC orders probe into alleged maternal deaths, kidney failure after C-sections in
Rajasthan

NHRC orders probe into alleged maternal deaths, kidney failure after C-sections in Rajasthan
Posted By: Gopi July 16, 2026

New Delhi, July 17 (SocialNews.XYZ) The National Human Rights Commission (NHRC) has taken cognisance of a
complaint alleging that several women died under suspicious circumstances and many others suffered kidney
failure after undergoing Caesarean (C-section) deliveries at government hospitals in Rajasthan, particularly the
Prince Bijay Singh Memorial (PBM) Hospital in Bikaner.

A Bench presided over by NHRC Member Priyank Kanoongo on Thursday issued notices to the Bikaner Chief
Medical Officer (CMO) Pukhraj Saad, Bikaner District Magistrate Nishant Jain, Rajasthan Medical, Health and
Family Welfare Department's Principal Secretary Gayatri A. Rathore, Jaipur Directorate of Medical and Health
Services (DMHS) Director General Ravi Prakash Sharma, and the Chairman of the National Medical Commission
(NMC) Abhijat Chandrakant Sheth, directing them to inquire into the allegations and submit an Action Taken
Report (ATR) within two weeks.

The action has been initiated under Section 12 of the Protection of Human Rights Act, 1993, which empowers the
apex human rights body to inquire into alleged violations of human rights.

According to the complaint, several patients who underwent C-section deliveries developed kidney failure and are
presently on ventilator support and undergoing daily dialysis.

Referring to media reports, the complainant alleged that the incidents may have resulted from medical
negligence, contaminated medicines or serious lapses in treatment and hospital administration.

Seeking the NHRC's intervention, the complainant requested an independent high-level inquiry into the incidents,
stringent action against the officials found responsible, compensation for the affected families, and directions to
prevent recurrence of such incidents.

After examining the complaint, the NHRC said that the allegations, prima facie, appear to involve violations of the
human rights of the victims.

The apex human rights body directed the concerned authorities, including the National Medical Commission, to
investigate the allegations and submit a detailed Action Taken Report within two weeks for its consideration.

Source: IANS
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Satluj row: Spotlight on Supreme Court judge who passed landmark orders in Khalra case

‘Khalra encouraged fake-encounter victims to move courts instead of picking up weapons. Don't make it a Hindu-
Sikh issue when there's none’, says Phoolka

Written by: Divya Goyal
7 min readLudhianaUpdated: Jul 16, 2026 11:59 PM IST

The ongoing debate over the ban on ‘Satluj’ — a film based on the life of human rights activist Jaswant Singh
Khalra — has put the spotlight on a story that extends far beyond its central character. It has brought into focus
the intervention by the judiciary, particularly by Justice Kuldip Singh, whose landmark order transformed the
disappearance of Khalra into one of the most consequential human rights investigations.

Khalra was abducted from outside his Amritsar home on September 6, 1995, and murdered by Punjab Police
personnel soon after he exposed the alleged illegal cremations of at least 2,097 “unclaimed” bodies in the district
following suspected fake encounters during the militancy era.

Within days of his disappearance, Khalra's wife, Paramijit Kaur Khalra, moved the Supreme Court, while then
Shiromani Gurdwara Parbandhak Committee (SGPC) president Gurcharan Singh Tohra sent a telegram to Justice
Kuldip Singh seeking immediate intervention. Even as Punjab Police denied knowledge of Khalra's whereabouts,
the Supreme Court widened the scope of the case.

In a landmark order on November 15, 1995, a division bench of Justices Kuldip Singh and S Saghir Ahmad ordered
a CBI probe not just into Khalra's disappearance, but also into his “press note” that had exposed alleged illegal
cremations of laawaris (unclaimed) bodies in Amritsar following alleged extra-judicial killings of Sikh youths by
Punjab Police.

The probe eventually established that Khalra had been murdered by police personnel, leading to five policemen
being convicted. The CBI investigation also triggered multiple FIRs relating to alleged extra-judicial killings and
“secret cremations of unidentified bodies” across Punjab.

Justice Kuldip Singh, a Partition survivor born in Jhelum (now in Pakistan) and who later settled in Patiala,
continued to shape the case through a series of landmark orders. In 1996, describing Khalra’s disappearance as
the “worst crime against humanity”, he awarded Rs 10 lakh compensation to his Paramijit Kaur after her husband
remained missing for over a year. He also directed that all accused policemen be transferred out of Amritsar and
Tarn Taran to ensure an impartial CBI probe and later entrusted the National Human Rights Commission with
determining compensation for families whose relatives had been illegally cremated. Justice Kuldip Singh died in
Chandigarh in 2024 at the age of 92.

Senior Supreme Court advocate and human rights activist HS Phoolka says Satluj ultimately highlights “the
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strength of the Indian judiciary.”

“At Justice Kuldip Singh's bhog ceremony, the conversation centered on it how many innocent people are alive
today because of him. It was his guts, resilience and farsightedness that the Khalra case went to the CBI;
otherwise, it would have been buried,” Phoolka told The Indian Express.

“Khalra did nothing wrong. He only encouraged victims of alleged extra-judicial killings to move court and
demand the whereabouts of their family members through legal process. Even after his abduction, his wife
moved the Supreme Court instead of promoting any violence.”

Phoolka said Khalra urged people “to pick up a pen and file petitions, not weapons” and made people believe in
the judicial system. His work ultimately led to convictions in at least 63 fake encounter cases, adds Phoolka.

Former Rajya Sabha MP Tarlochan Singh echoed the sentiment, saying Justice Kuldip Singh's intervention
prevented the case from being buried.

“We should never forget the role of Justice Kuldip Singh and the judiciary in the Khalra case. Had the CBI probe
not been ordered, Punjab Police would have buried it forever. The film is not reopening wounds, but instead
giving a lesson,” says Tarlochan, a former chairman of the National Minorities Commission and ex-officio member
of the NHRC.

The film, he says, could serve as a reminder against abuse of power. “Police personnel and their families also
watch films, and they will think twice before showing such brutality ever again”.

“Initially, the victims were being given compensation of Rs 1.75 lakh per family, but in 2012, I wrote to then NHRC
commission chairman KG Balakrishnan and it was enhanced to Rs 2.50 lakh.” he adds.

On the criticism that Khalra sympathised with the Sikh separatist movement, those close to him point to the legal
path he consistently pursued.

In one of his public speeches in Canada, Khalra said his campaign sought only answers through constitutional
means. “We are not asking for anything; please tell us where you have cremated the son of a mother. Even the law
says that photos and belongings of laawaris laash (unclaimed body) have to be preserved until the family claims
it...we will...explore all legal options... Main iss hanere nu challenge kar daa haan (I challenge this darkness),” he
said.

“Punjab and Haryana High Court has already told us that this matter can't be treated as Public Interest Litigation..
but we will move Supreme Court,” Khalra had further said in his speech.

His daughter, Navkiran Kaur Khalra, says her father “deeply identified and sympathised with the Sikh struggle” but
never abandoned the legal process.

“My father never ran away from the system; he chose to challenge it through the law. Ironically, even the Punjab
Police never claimed he had committed any offence,” she says.

Navkiran also recalls that Justice Kuldip Singh had met her father just weeks before his abduction during a
conference at Guru Nanak Dev University. “He wanted my father to come to the Supreme Court to discuss the
cremation cases. Before that could happen, he was abducted. Justice Kuldip Singh immediately realised he was
the same man who had met him, and he fast-tracked everything,” she says.

The film has also triggered a political debate with Union Minister Ravneet Singh Bittu arguing that it presents only
“half the truth” because it does not depict Hindus killed by Sikh militants during the insurgency.]

Phoolka disagrees, cautioning against reducing the film to a Hindu-Sikh debate. “Hindu-Sikh unity survived those
(militancy) years; a film cannot destroy it. No innocent killed should be forgotten or forgiven. It is a fact that Sikh



militants killed innocent Hindus. But another fact is that Punjab Police did fake encounters of innocent Sikh youths
too in name of eliminating militants.”

Tarlochan agreed, saying the film is fundamentally about state excesses and one man'’s legal fight for justice. “The
film doesn't even mention any anti-Hindu sentiment. It shows how a man fought for human rights when Punjab
Police brutality was at its peak.”

Long legal battle for CBI probe: A chronology

January 16, 1995: Jaswant Singh Khalra and Jaspal Singh Dhillon released documents claiming Punjab Police had
secretly cremated thousands of bodies, labelling them as “unidentified/ unclaimed” in Amritsar district.

January 1995: Khalra and his team filed a writ petition in Punjab and Haryana High Court, demanding a probe into
the disappearances and cremations. The HC dismissed the petition on grounds that it was “vague” and the
petitioner lacked locus standi.

April 3, 1995: Based on Khalra's work, the Committee for Information and Initiative on Punjab (CIIP), co-founded
by human rights activist Ram Narayan Kumar, moved a petition in the Supreme Court demanding inquiry.

September 6, 1995: Khalra abducted.

September 7, 1995: SGPC president Gurcharan Singh Tohra rushed telegrams to various people including Justice
Kuldip Singh.

September 9, 1995: Paramijit Kaur Khalra filed habeas corpus petition before the Supreme Court.

November 15, 1995: The Supreme Court directed the Central Bureau of Investigation (CBI), to enquire into Khalra's
abduction and the disappearances.

(Source: ‘Reduced to Ashes: The Insurgency and Human Rights in Punjab’, the final report by the Committee for
Coordination on Disappearances in Punjab (CCDP), led by Ram Narayan Kumar, who worked closely with Khalra on
human rights violations in Punjab during insurgency).
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After ‘new kidney or euthanasia’ demand, what Kota administration promised 5 new mothers

Suffering from kidney failure after undergoing C-section at govt hospital 2 months ago, the women have now
been promised free treatment, priority dialysis, expedited transplant and Rs 2 lakh

Written by: Parul Kulshrestha
3 min readjaipurjul 17, 2026 05:50 AM IST

The Kota district administration and Government Medical College authorities on Thursday signed a written
agreement with the families of five women suffering from kidney failure after childbirth, assuring them of free
treatment, priority dialysis and expedited kidney transplant.

The district administration also said the patients would be given financial assistance of Rs 2 lakh.

The agreement was reached during a meeting chaired by Principal and Controller of Government Medical College
Dr Nilesh Kumar Jain, and including Additional District Collector (City) Vinod Kumar Malhotra and Head of
Nephrology at Super Speciality Hospital Dr Vikas Khandelia.

The five women are currently admitted to the Nephrology ward of the Super Speciality Hospital in Kota. Days
earlier, the women, who underwent C-sections at Kota's New Medical College between May 5 and 7 and have
remained in the hospital since, had written to President Droupadi Murmu seeking her intervention for an
emergency organ transplant, saying they should either undergo the surgery or be “permitted to be euthanised".

According to the agreement signed by district authorities, dialysis and all other medical treatment for the women
will be provided free of cost and on a priority basis. The administration also assured that the women would be
given priority in the cadaver kidney transplant waiting list. If eligible living donors are available within their
families, transplants will be carried out on priority, free of cost, it said.

The agreement further states that kidney transplants, if required, can be performed at any government medical
institution in Rajasthan, including AIIMS Jodhpur, with the consent of the families, at no cost. Post-transplant
treatment and follow-up care will also be provided free of charge on a priority basis, officials said.

A maternal health crisis has rocked Kota over the past few months, with several women who underwent C-section
procedures at government hospitals developing kidney-related complications. The crisis came to light when five
such women died two months ago, and several others were hospitalised in critical condition.

NHRC notice
Meanwhile, the National Human Rights Commission of India (NHRC) on Thursday said it has issued a notice to the

Rajasthan government over reports that eight women and a minor died in a week, allegedly after undergoing
surgery at the gynaecology wards of government hospitals in Bhilwara and Banswara districts.
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The rights panel sought a detailed report on the matter in two weeks.

The NHRC, in a statement, said it has “taken suo motu cognisance of a media report that eight women and a
minor died in a week after undergoing surgery in the gynaecology wards of the government hospitals in the
Bhilwara and Banswara districts of Rajasthan”.

Among the victims, five died at the Mahatma Gandhi Hospital in Bhilwara district, and three others, in addition to
a minor, at the Banswara district hospital, the rights panel said, citing the report.
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Shiv Sena seeks judicial probe into ‘fake encounter’ in Kalaburagi

Siddalinga Swami says it involves police action against a prisoner who was among the three who escaped from
the Central Prison

Published - July 16, 2026 06:57 pm IST - KALABURAGI

The Hindu Bureau

Shiv Sena State president Siddalinga Swami has demanded an independent judicial inquiry into the “fake
encounter” involving one of the prisoners who escaped from the Kalaburagi Central Prison in the early hours on
Tuesday.

In a press release issued here on Thursday, Siddalinga Swami questioned the circumstances under which the
accused, arrested by Bidar Police and later handed over to Kalaburagi Police, was not handcuffed despite facing
serious criminal charge.

He urged the police to release the complete video footage from the time of the accused’s arrest in Bidar until him
being handed over to Kalaburagi Police to ensure transparency.

Stating that the subsequent police firing amounted to a “fake encounter”, the Shiv Sena leader said that any extra-
judicial use of lethal force will constitute a serious violation of Article 21 of the Constitution which guarantees the
right to life.

He maintained that the police officers have no authority to take the law into their own hands except in strictly
defined situations involving self-defence.

Citing the Supreme Court's guidelines and the National Human Rights Commission’s protocols on encounter
deaths, he said that every such incident must be subjected to a mandatory magisterial inquiry and an
independent investigation by an agency such as the Criminal Investigation Department (CID).

Siddalinga Swami urged the State government to order a comprehensive probe headed by a retired High Court
judge into the present case as well as previous “fake encounters” involving police opening fire at accused in

Kalaburagi.

He also called for stringent legal action against officials found guilty of violating the law and said that the
government should ensure a conducive environment for affected families to seek legal remedies.

Published - July 16, 2026 06:57 pm IST
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Human rights commission seeks report on Noida sanitation staffer’s death
City |Advitya Bahl | Jul 17, 2026, 00:09 IST

Noida: The National Human Rights Commission (NHRC) has taken suo motu cognisance of the death of a
sanitation worker who allegedly inhaled toxic gases while cleaning a sewer line in Sector 93 and has sought
detailed reports from the Noida Authority and police commissioner within two weeks.

On July 14, Shiva, a 28-year-old sanitation worker, lost his life during a sewer cleaning operation carried out by the
Noida Authority. The victim's family later alleged that sanitation workers were sent into the sewer without
adequate safety equipment, exposing them to hazardous toxic gases.

In a statement issued on Thursday, the commission said it had taken note of media reports regarding the incident
and observed that if the allegations reported in the media are found to be true, they raise serious concerns about
the violation of the worker’s human rights and the failure to ensure occupational safety.

The commission has issued notices to the Noida Authority and the GB Nagar police commissioner, directing them
to submit a detailed report on the incident within two weeks.

The reports will examine whether mandatory safety measures were followed during the operation and whether
negligence on the part of the authorities or contractors contributed to the worker’s death. The findings will
determine whether further action or recommendations will be issued.

According to media reports cited by the commission, Shiva was rescued by firefighters and police officers after he
collapsed inside the manhole. He was rushed to a hospital, where he later succumbed to the effects of toxic gas
inhalation during treatment.

The same day, the Noida Authority released a statement claiming that Shiva was equipped with a safety belt,
oxygen mask and other gear.

The incident has brought attention to the hazardous nature of manual sewer cleaning, despite legal prohibitions
and safety guidelines requiring the use of protective equipment and mechanised cleaning methods. Labour rights
activists and civic groups have repeatedly demanded stricter enforcement of safety protocols and accountability
in cases involving sewer and septic tank deaths.


https://timesofindia.indiatimes.com/city/noida/human-rights-commission-seeks-report-on-noida-sanitation-staffers-death/amp_articleshow/132446997.cms
https://timesofindia.indiatimes.com/city/noida/human-rights-commission-seeks-report-on-noida-sanitation-staffers-death/amp_articleshow/132446997.cms
https://timesofindia.indiatimes.com/city/noida/human-rights-commission-seeks-report-on-noida-sanitation-staffers-death/amp_articleshow/132446997.cms

§

i The Print, Online News, 17/07/2026

Source: https://theprint.in/india/nhrc-notice-to-cmd-of-ntpc-muzaffarpur-

ssp-over-drowning-of-three-children-in-ash-dyke-lagoon/2988469/?2amp

India
NHRC notice to CMD of NTPC Muzaffarpur, SSP over drowning of three children in ‘ash dyke lagoon’

New Delhi, Jul 16 (PTI) The NHRC on Thursday said it has issued a notice to the National Thermal Power
Corporation (NTPC) and police authorities in Bihar over reports alleging that three children drowned in an ‘ash
dyke lagoon’ constructed by the state-run organisation in Kanti area of Muzaffarpur district. The National Human
Rights Commission [...]

PTI 16 July, 2026 09:49 pm IST

New Delhi, Jul 16 (PTI) The NHRC on Thursday said it has issued a notice to the National Thermal Power
Corporation (NTPC) and police authorities in Bihar over reports alleging that three children drowned in an ‘ash
dyke lagoon’ constructed by the state-run organisation in Kanti area of Muzaffarpur district.

The National Human Rights Commission has sought reports from the authorities on it in two weeks.

The NHRC, in a statement, said it has taken “suo motu cognisance of a media report that three children died due
to drowning in the ‘ash dyke lagoon’ constructed by the National Thermal Power Corporation in Kanti area of
Muzaffarpur district, Bihar”.

A huge amount of coal ash is stored by the NTPC in these ponds. Reportedly, “no warning boards were installed”
in the area, it said.

The Commission has observed that the content of the news report, if true, raises serious issues of violation of
human rights.

Therefore, it has issued notices to the chairman and managing director, NTPC, Delhi, and the senior
superintendent of police of Muzaffarpur, seeking a detailed report on it in two weeks, the rights panel said.

According to the media report carried on July 12, allegedly no security personnel have been deployed to restrict
the entry of villagers to these ponds, who collect coal residue to sell in the market, it said.

In a separate statement, the NHRC said it has taken suo motu cognisance of a media report that on July 14, a 28-
year-old sanitation worker died allegedly after inhaling toxic gases in a sewer line during a cleaning operation
carried out by the Noida Authority in Sector-93 of Noida, Gautam Budh Nagar district of Uttar Pradesh.

Reportedly, the victim’s family has alleged that the sanitation workers were “sent down into the sewer without
adequate safety equipment”, it said.

The Commission has observed that the content of the news report, if true, raises serious issues of violation of
human rights.
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Therefore, it has issued notices to the Noida Authority chairman and the commissioner of police of Gautam Budh
Nagar seeking a detailed report on it in two weeks, the statement said.

According to the media report carried on July 15, the victim was pulled out by police personnel and fire brigade
personnel, and rushed to a hospital where he died during the course of treatment, it said. PTI KND KSS KSS
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Telangana
NHRC orders Telangana govt to pay Rs 50,000 compensation to kin of custodial torture victim

After the Telangana government failed to respond to its show-cause notice issued on April 25, the NHRC directed

the state to pay compensation to the victim’s family.

Express News Service
Updated:16th Jul, 2026 at 9:59 AM

HYDERABAD: The National Human Rights Commission (NHRC) has directed the state government to pay Rs 50,000
as compensation to the family of Sai Siddhu, a tribal youth who died allegedly following custodial torture in
Nalgonda district in September 2025.

The NHRC said that despite sufficient opportunity, neither the chief secretary nor the DGP responded to its show-
cause notice. It therefore confirmed its earlier recommendation and ordered the compensation.

According to the complaint, Sai Siddhu, an auto driver from Kothapet Thanda, was picked up by Wadapally police
from his home on the night of September 9, 2025, allegedly subjected to caste-based abuse and third-degree
torture, and suffered a fractured leg.

His wife, Bathimila Dina, was also allegedly abused when she intervened. The complaint alleged violations of
constitutional safeguards, provisions of the SC/ST (Prevention of Atrocities) Act and Supreme Court guidelines on
custodial violence.

After the Telangana government failed to respond to its show-cause notice issued on April 25, the NHRC directed
the state to pay compensation to the victim’s family.
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LRPF moves NHRC over display of Iran flags, Ayatollah Ali Khamenei poster at Hyderabad's Shantiniketan school
assembly

The Legal Rights Protection Forum (LRPF) has approached the National Human Rights Commission (NHRC)
seeking an independent inquiry into an Iran-themed programme conducted at Shantiniketan High School in
Hyderabad, alleging that minor students were exposed to foreign political messaging through the distribution of
Iranian flags and the display of a poster of Ayatollah Ali Khamenei.

Jul 16, 2026, 09:40 pm IST

The Legal Rights Protection Forum (LRPF) has approached the National Human Rights Commission (NHRC)
seeking an inquiry into the alleged exposure of school children at Shantiniketan High School aat Doodhbowli in
Hyderabad to Iran-related political messaging, including the distribution of Iranian national flags and the display
of a poster of Ayatollah Ali Khamenei during a compulsory morning assembly.

Describing the incident as a serious violation of children’s rights and institutional accountability, the LRPF has
sought a comprehensive probe into the role of an undisclosed NGO, the school management and the
circumstances under which the programme was conducted.

In its complaint, LRPF argued that the incident, which took place on July 8, 2026, raises “grave concerns regarding
the protection of children from unauthorized external influence, institutional negligence, lack of transparency,
and the possible misuse of an educational institution for activities unrelated to its educational objectives.”

The complaint notes that an external guest representing an unidentified NGO was allowed to address hundreds
of students during school hours.

Referring to videos and photographs that circulated on social media, LRPF stated that the visuals purportedly
showed Iranian national flags being distributed among students and a poster depicting Ayatollah Ali Khamenei
displayed during the programme, alongside references to recent developments relating to Iran.

The forum said the incident generated widespread public concern over the appropriateness of such a programme
in a school setting.

It also cited the school's subsequent clarification admitting that an external NGO representative addressed
students on “Humanity and World Peace” and that paper Iranian flags and a poster had been brought by the
guest without prior disclosure or authorisation.

LRPF contended that the school permitted unrestricted access to impressionable minor students without
adequately verifying the programme’s content, the materials to be displayed or the objectives of the visiting
organisation.
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The forum further questioned why the school failed to disclose the identity of the NGO, its registration details,
office-bearers or the credentials of the guest speaker.

It argued that the omission prevents parents, authorities and the public from independently verifying the
organisation’s background and affiliations, and called the lack of transparency “highly suspicious”.

The complaint also questioned the timing of the programme. While the school stated that the talk related to
children killed in the Shajareh Tayyebeh Girls’ Primary School in Minab, Iran, LRPF pointed out that the incident
had occurred more than four months earlier and argued that the school had offered no academic, curricular or
pedagogical justification for holding such a programme during a compulsory assembly in Hyderabad.

It further stated that the programme had no connection with the prescribed syllabus, any national observance,
local educational initiative or the institution’s educational objectives.

LRPF argued that the selective focus on a foreign geopolitical incident, the involvement of an undisclosed NGO,
the participation of an unnamed speaker, the distribution of Iranian national flags and the absence of
transparency collectively raise legitimate questions about the programme’s actual purpose.

It also referred to the timing of the event during a period when funeral and state mourning ceremonies relating
to Ayatollah Ali Khamenei were receiving international attention, stating that an independent inquiry was
necessary to determine whether the programme was purely humanitarian or intended to reinforce ongoing
developments concerning Iran.

The organisation asserted that children have the fundamental right to receive education in an environment free
from indoctrination, coercive persuasion or political, ideological and religious campaigns unrelated to education,
and argued that schools must remain neutral spaces dedicated to constitutional values, scientific temper and
critical thinking.

Calling for an immediate investigation into the NGO's identity, funding, affiliations and activities, LRPF also urged
authorities to determine whether the organisation had conducted similar programmes in other educational
institutions.

A netizen shared the alleged video fo the event at school on social media.

Demands before NHRC

In its prayer before the Commission, LRPF has requested the NHRC to:

Direct the Telangana Education Department to identify and disclose the NGO's registration details, office-bearers,
address, funding sources and the individuals who participated in the programme.

Order an independent inquiry into the NGO, its office-bearers, funding, affiliations and conduct of the
programme.

Direct seizure and examination of all relevant records, including video recordings, CCTV footage, photographs,
permissions, correspondence and materials connected with the event.

Investigate whether the NGO has organised similar programmes in other educational institutions.

Direct appropriate legal and disciplinary action against the NGO, its representatives and the school management
if any violation of law or children’s rights is established.

Direct the Telangana government to frame guidelines requiring verification of external organisations, prior
approval of programme content and safeguards to protect children from political, ideological or religious



influence in schools.

Pass any other orders deemed appropriate in the interest of justice and protection of children's rights.
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NHRC orders probe into alleged maternal deaths, kidney failure after C-sections in Rajasthan

NHRC Probes Suspicious C-Section Deaths, Kidney Failures in Rajasthan Hospitals
The Hawk
Jul 17, 2026, 12:26 AM(Updated Jul 17, 2026, 04:29 AM)

New Delhi, July 17 (IANS) The National Human Rights Commission (NHRC) has taken cognisance of a complaint
alleging that several women died under suspicious circumstances and many others suffered kidney failure after
undergoing Caesarean (C-section) deliveries at government hospitals in Rajasthan, particularly the Prince Bijay
Singh Memorial (PBM) Hospital in Bikaner.

A Bench presided over by NHRC Member Priyank Kanoongo on Thursday issued notices to the Bikaner Chief
Medical Officer (CMO) Pukhraj Saad, Bikaner District Magistrate Nishant Jain, Rajasthan Medical, Health and
Family Welfare Department's Principal Secretary Gayatri A. Rathore, Jaipur Directorate of Medical and Health
Services (DMHS) Director General Ravi Prakash Sharma, and the Chairman of the National Medical Commission
(NMC) Abhijat Chandrakant Sheth, directing them to inquire into the allegations and submit an Action Taken
Report (ATR) within two weeks.

The action has been initiated under Section 12 of the Protection of Human Rights Act, 1993, which empowers the
apex human rights body to inquire into alleged violations of human rights.

According to the complaint, several patients who underwent C-section deliveries developed kidney failure and are
presently on ventilator support and undergoing daily dialysis.

Referring to media reports, the complainant alleged that the incidents may have resulted from medical
negligence, contaminated medicines or serious lapses in treatment and hospital administration.

Seeking the NHRC's intervention, the complainant requested an independent high-level inquiry into the incidents,
stringent action against the officials found responsible, compensation for the affected families, and directions to

prevent recurrence of such incidents.

After examining the complaint, the NHRC said that the allegations, prima facie, appear to involve violations of the
human rights of the victims.

The apex human rights body directed the concerned authorities, including the National Medical Commission, to
investigate the allegations and submit a detailed Action Taken Report within two weeks for its consideration.

--JANS


https://www.thehawk.in/news/india/nhrc-orders-probe-into-alleged-maternal-deaths-kidney-failure-after-c-sections-in-rajasthan
https://www.thehawk.in/news/india/nhrc-orders-probe-into-alleged-maternal-deaths-kidney-failure-after-c-sections-in-rajasthan

§

i AP7AM, Online News, 17/07/2026

Source: https://www.ap7am.com/en/131511/telangana-nhrc-seeks-report-

over-compulsory-islamic-lessons-at-hyderabad-college

Telangana: NHRC seeks report over ‘compulsory’ Islamic lessons at Hyderabad college
16-07-2026 Thu 21:39 | Local | IANS

New Delhi, July 16 : The National Human Rights Commission (NHRC) has issued notices to the Telangana School
Education Department, the Hyderabad District Magistrate, and the Commissioner of Police over allegations that a
private junior college in Hyderabad made Islamic religious lessons and prayers compulsory for students through
official school diaries.

A Bench presided over by NHRC Member Priyank Kanoongo took cognisance of a complaint alleging that "Success
the Junior College" in Hyderabad's Saidabad had been assigning Islamic religious lessons and prayers as
compulsory homework to students through official school diaries.

According to the complaint, when parents questioned the school authorities, the management allegedly failed to
provide a satisfactory explanation and described the entries as a mistake despite similar instructions appearing
repeatedly.

The complainant contended that imposing religious instruction in a secular educational institution violates
children's rights as well as the secular character of education.

The complainant sought the NHRC's intervention and requested an inquiry into the matter, appropriate action
against the school management, and directions to prevent compulsory religious instruction in educational
institutions.

Observing that the allegations, if true, prima facie indicate violations of the human rights of the victims, the apex
rights body took cognisance of the matter under Section 12 of the Protection of Human Rights Act, 1993.

The NHRC directed its registry to issue notices to the Director of School Education, Government of Telangana, the
District Magistrate, and the Commissioner of Police, Hyderabad, directing them to inquire into the allegations and

submit an Action Taken Report (ATR) within two weeks for its perusal.

The apex human rights body has also directed the authorities to forward a copy of the ATR to it through email.
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NHRC issues notice to Rajasthan govt over death of several women, a minor at hospitals in 2 districts

New Delhi, Jul 16 (PTI) The NHRC on Thursday said it has issued a notice to the Rajasthan government over reports
that eight women and a minor have died in a week, allegedly after undergoing surgery at the gynaecology wards
of government hospitals in Bhilwara and Banswara districts. The rights panel sought a detailed report [...]

PTI 16 July, 2026 08:46 pm IST

New Delhi, Jul 16 (PTI) The NHRC on Thursday said it has issued a notice to the Rajasthan government over reports
that eight women and a minor have died in a week, allegedly after undergoing surgery at the gynaecology wards
of government hospitals in Bhilwara and Banswara districts.

The rights panel sought a detailed report on the matter in two weeks.

The National Human Rights Commission (NHRC), in a statement, said it has “taken suo motu cognisance of a
media report that eight women and a minor died in a week after undergoing surgery in the gynaecology wards of

the government hospitals in the Bhilwara and Banswara districts of Rajasthan”.

Among the victims, five died at the Mahatma Gandhi Hospital in Bhilwara district, and three others, in addition to
a minor, at the Banswara district hospital, the rights panel said, citing the new report.

The Commission also observed that the content of the news report, if true, raises serious issues of human rights
violations.

The NHRC, therefore, has issued a notice to the chief secretary of the Rajasthan government, seeking a detailed
report on it in two weeks.

According to the media report, carried on July 12, an investigation is underway to determine the causes of the
deaths, it said.

In a separate statement, the NHRC said it has taken suo motu cognisance of a media report that two juveniles
were allegedly “subjected to physical and sexual assault by fellow inmates” at a juvenile home in Bhopal.

Reportedly, the medical examination of the victims has “substantiated the allegations”, the rights panel said and
expressed concern over the possible violation of human rights.

Therefore, it issued notices to the Madhya Pradesh chief secretary and the commissioner of police of Bhopal,
seeking a detailed report on it in two weeks, the NHRC said.
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According to the media report, carried on July 12, the incident came to light when the victims' family visited them
at the facility. PTI KND PRK
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Afeht gferd et 518 8t $® TR fAerd! 8, 378 W A i fer # ¢ Sl 8. 9gd 8 dch Aheldl |t et 8. difeh SRt &
3T H P BT UdT T8] Il UTdT 8. Afch I Haa JEact & I P! 8.



Amar Ujala, Online News, 17/07/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

conversion-in-hyderabad-school-seeks-action-2026-07-16

Hindi News > India News»> VHP alleges 'soft conversion' in Hyderabad school, seeks action

HIT § 'SheT gHad [darg?: digadt & F T emiaRoT &1 SR, wqd SR A& IR 9% srars &t 7
didtemg, =8 faeetl| Published by: f#d @ia Updated Thu, 16 Jul 2026 05:17 PM IST

R

BERIETG & Yeh AT Whet oht fATEAT R SIRIT 7T & foh 3T ot hefl & Teh fgg ST ol SETHT SR TG et ol giHadh fadT|
dgard} A et TeeH R HRaTs ht 7 H g1 ufey R

IEESIE

faea feg aRug (dieath) 3 TEaR & §axraTs & g st Td & [T SRarg ot 7T Sl | W1 &I IR & {6 gast Sef & ug aret
f&g THar & BT &l U fAfeien & ST SId a1G et & folQ haT| Sgad! 3 8 <l &l ASTHTag diieh & 'Aite e’ (FR-efR
HTARUT) e hl ATHAT ST

fareTe qe Y3 gal, STa §aRIeG & Ueh [ASil Tpet H GERI ehafl & BT & AIdl-fUdT = SIRIY o foh I9eh ©g HIel & sie ol [gehrd &
T H Qb SEATH! SR TG A S el gl T

ot g = et Mifar ) 1 Far?

droadt & TERT UaedT Al §6e A et foh e enfiies f1er oo 6t S1g A8l 81 3781+ Jefdd Whdl UeeH & RIeTh %] HRATS i
AT Y|

314 Tep Gierel Hifar uiee # foar & wpet 719 & HfdR §, enfien {1, e a1 o ot uois @l A1ua & oha =811

361 el foh WITITR (8SRTETG) H GERT el & Ueh HIGH BT ohi ShelHT [HaT hl AT Sl & Fifdentes Sifderi iR Arar-foar &
ST IR HYeT gHeAT 81

S 7 gl foh QI Thet UeeH & T 9% SRaT g+l @rieyl

HI0E Shearsi’ Sl TR TR
IO = aTe fonan, ig fAferent ok Tt f2g BT ol s 3R wifder g &1 fFcer 8 ¢ Iahd 82

36 IRIY @ foh ST ATaT-fOdT = $9 He ol o[, dt Whet A Ieh! fABRIA! IR & w6l faaT| Igi- ohal foh B & ATdT-{UdT W
Ug SR SRRl & STare /i | ATAT-fdT Thet TeieH & R&elTth T hIRaTS chl AT & 35 & | Siel 3 3ra foha, I8 gHR sl et
TISHIEgG dth & TIUE chearoi ehed hl WE T g

Qo fRIRRIdeRdl = STRIY &I & foh 83XIaTG & Teareng fRId U it {18701 TR '9esid § SR ohictel’ SBT3 Pl ST eTfid
a7 3fiR TTefATg Srfarf et & w9 H 3 @ 8|

TATTIRAT = I5T GRhR ahl SR fohar Aife
£ AT BT AL AFAI YRR SN (TTTISIRT) 3 W T3 [T &1 STRINT & 9w fU-iieh STt <hl STegerdT atell Ui = I5g
TR ! AT SIRY fhar &1
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Dainik Bhaskar, Online News, 17/07/2026

et
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Source: https://www.bhaskar.com/local/uttar-pradesh/gautambudh-

village-138463363.html

Hindi NewsLocalUttar pradeshGautambudh nagarNHRC Notice Noida Authority | Sewer Cleaning Death Case
Gejha Village

NHRC  faar sfdrensor ST @ gferd smgerd &t ifed: iR # Twhrg & 3RM g3 Hid ol forar 97, 3 wwdrg # 3+t givft Raié
geT 43 fAme ugd

Yaer-93 &I 7z Mg § DR 6 wrs & SR g A far H 9ia & ame § wsta gFerfasr e (NHRC) 7 @ dare faan
&1 ST A HifSar Rutet et garer 3a ge AgsT aifdeRor & IavA4 iR MiaAgg TR & Yo dsR & af Jwrg & Hidr fawqga Ruié
SEECIE

STRINT 7 31U 31eer # et & o Hifgar Rulel & Srgur 14 S[els ot 28 TTeT & Twhrg A fRrar i Tiar 6 TwTE & IR STeedt 9
! Tde # 34 9§ Hid g1 73 ot Ruic 7 ag Y g1 71 g foh Twtg T ont gt GREm SuhRUT IUeTey A8l g Y & Af & SRIT Hal
UTq SiTd ¢ o I8 AFanSeRi & 1R Secte ol JTHeaT gl

SITTEIehRT T STl HITeht T UTer 3T

e AT thal-2 85 & Yaex-93 f&d A5 g 6t €1 ged & SR ey Hier it awrE & faw i 3= 211 ey &R e a1gx 81 8
TR 3 a1 Feptelt T 3R SIeudTel of ST 7T, STgi Siaexl = 39 Hd "ifvd o faam| Aret & a1g AgeT wifeenson = grar fohar o fos
TS S S GRT TRETT AT ol UTe foha T 2T

&) gearg & 3 gt Rad

31 NHRC 3 ¢ A1 @t TifiRalT & @t gQ usT feeor & 9o ok gfeid hifsr & af dwirg & Hiar fowga Raté #ih &1 smam
R & SMYR WR M i SRATS T HIM NHRC i 39 Ugel § AT i Fsaer St iR Hier HohIg # GREM ATehl & UeH | U
IR iR T TR R It 91 g1 & daraAr 31
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et
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Source: https://in.headtopics.com/news/82971069711511681574-85659326

Rajasthan : NHRC T Ugaraii & Hid HHet # ST o 4 Fida ot Aifed, 2 gl A #ift fawga RA¥é | Bhilwara Banswara

Pregnant Women Deaths Case Nhrc Issues Notice Rajasthan Chief Secretary

0 17-07-2026 08:50:00
Banswara Maternal Death AR

Rajasthan : TTU=sREt & Hierargr-aigarst fSel # Tgarsii Y Hid AMe § Wa: G301 oid g ISR TR & J&I Fi<g &l ifed
SR foRam| @ 8 2 gul | fasgd Raté wnft 81

Rajasthan : NHRC &1 UdTeii & Hid ATel H IS & J&F 9fad i Aifed, 2 g0 # Al fawgd RUié Rajasthan : TAgasmeedt
A ficrargr-sigarer el # ggaretl &l Hid A J W G dd §T AT AR & J&4 FiAd ot Aifed SRy | @ gt 2 goi
# fa%gd Rald At 81 Rajasthan : ASTERIT # GYATSH &l Hid el AT AR AFETEHR SRINT deh TgT 7T § | TTUHSRET &
Hifsar Ruld a1 @ €3 od gU 39 ATHe H ISR THR & G dfag it Aifed St forar) @re 8 2 gt # fowqga Rulé aera i
13 Hicrarer ofR TTaTsT il & TRABRT SRUATA! o TRkt aTs H Foikl o 916 Goh 80 oh 3iax 8 Afgarsil 3R Uep ArafenT &t
Hid g1 78| Rl & rgaR, 13 arefl # & Hierarst et & AgraAr el sRuarer # 5 <t #id 3R sidarsT forerm s/uare # o= &l #id g3
oo wes reanfenT off nfie 81 sl 3 71 8 o oR =gst RUle # &t 18 St 99 g, df I8 AFaTehR] o Seera bl THR AT
&1 SAleIY, SITINT = ISTRIT RDR & J ARG Sl AMfeH SR R 2 gl o 3iaR 39 A W fawgd Ruté aARf 81 12 g 2026 &t
31rg Hifgar RUté & 3ER, g4 Hidl & SRUN &l UdT o1 & felq STie SRt ¢ (sisarst et & ugarait i #id o1 Aaffer o9 &1 am
T8l & g1 &1 Rfehea gd ey w3t o [ @iaer & qR & a1 g guar Af Siet &6 ues 3R ugen & #id gt 718 81 Rdera g fh
St 7 1@ aa 6 Tgareit 8fiR 3 Fasira fAgeT Fi Hid & TS &1 TSR ATl hi Hid TREAT & 51 9 311 38T &1 58 Feur g
iteh g RifchcT gd Wred Af9eRt sraferd sidifd Srger deeriTg Hardt fiear gt 7= ot uea disT g4 R fhelt garam &
AR Y | TR, I« deh ITehl f3cterl g1 78 3R H 1Y) el S gaim ATl 39 W UTHioT 8 o Rifehedrera & 38 14 Felrs & e
ST oh folg Yo o o 1| WR, SAfeieh TeaeaTa g1- U U i gTeld aigd 3ifaieh 1R g1 R 38 SaaqR & folw Yo & faam,
STgt WR, I 7T {36 15 TS ol STeh! HId &1 T3 1 ¥fierarst # 6 & # uiw uyaredi &t #id Wiearsr & #Agran e sudra 7 6 a7 A
U7 IS & I g ol &1 SHhRT 3 AR HeraTsT & SRudre | 5 JelTs i e ToR 6l #id g8 off | 5 18 7 SeTs i
HRY qdl, 8 TS ot 321 UTe, 9 SlTs ot faea 3R 10 SJeims ol Tifiar SR <t ST et 18 off | 371 woft Afgemeit 6 RwRaa et
g8 ot | asiad forrs wR 3 AfSehet gy Wt a1 o1, STgi I A als faar A1l g3 R 47 aTelt a1 3 § fob Sifarer faue
deraur ST Rate ot uifeifea oms €1 wasiiea siefiers ofierarst 1.

31T TS = HidT T hRUT TR UG STfecrarsil i ST 1 AT g Siaex] ! dATuRdTal § Hid 81 o STRIUT & $IhR fhaT 81
Rajasthan Transfer Update : f1&f farsm a1 3maer, AT S1aehlel R I Tg! 11f&ichrall ent fieht fagiy @e Rajasthan : NHRC &1
TYATSAT & HId HIHe # AT & 47 Fi<a et AMfed, 2 gl | #itft fawga RUié Rajasthan Monsoon: I # 2 fa a8 TR
Tehg T A, STAYR Afed 21 et & a1Rker a1 8iefd Re-NEET UG 2026 Result : SR & U TS I ASTRITT SR, e h
3mE 714t 3o, Fafid et & fiefl ThadioiaqR & Siaa aera § 79 | gd 35 @ IR, Ueh AR aere die; 31 30 12 T & 915
T Ut ‘R T B STAAT I BRATs, ST GaATId-ehtd AT | o<l TR gTehic U, AT TTINT ot 13T SiediieH
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et
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pregnant-women-deaths-case-nhrc-issues-notice-rajasthan-chief-secretary-
20754080

SR
Rajasthan : NHRC &1 Ugraii & Hid HHe # ST o 437 diea ot Aifed, 2 gurdl | #ift fawga Raré

Rajasthan : TuaeRet 3 sicarsr-aiarer e # Tgareit Sl Hid AMe & W 997 od gU TSI WRHR & & Jfad &t Aifed
SR foRaT| T gt 2 g9l | fawgd Rate anf 81

SIIYQR. Sanjay Kumar Srivastava. Jul 17, 2026

Rajasthan : ST # T3 &t Hid ST ATHT AL AFATERR SN (TTUGSTRET) deh TgdT T 8 | TIg=eiRE! 3 Hifsar Rayé
T Wk HA oid §Q 59 AT H ST RepR & Hd iad ot Aifed ST foham| | 8t 2 gol # fawgd Rald dera &t g1 o &
fterarst ok TigarsT el & TR SRUATEA! & TMAAhIcTSit a8 & Foidt & dTg Ueh W o iR 8 Afgetait 3fk Tep Aranfen &t i
g 81 Rl & SrgaR, 7R areil # & Hietarst fSiet & wgrem el sreudrel # 5 <l Hid SR SigarsT o sreudre # o= &l Jid g3
fSrad wep AranfenT oft enfae 81

STTANT = 71T & foh SR =Iat RUTE & &t 18 Tt 99 §, df I8 AMaTSehRi o Seera bl THR AT 81 $HIY, SN 7 A=A
AR & & 9id ol e IR X 2 T & 3R 39 Al R faeqa Rl @it g1 12 Ja1s 2026 ot 3115 Hifear RUiE & o,
39 HIdl & hRUT T UdT T+ o [T STig ST &1

gieaTest # Ueh 3R U1 iR Fasid & H#ig

gigaret fSet & ggarsit 6t #id a1 Rl av= &1 9m 781 o 81 81 Rfhc vd @y w5 o &g diaw & 3R & i & grar
A St &l Uk 3R U1 <t HId gt 718 81 TRAed & foh foiet 7 31ar dek 6 Uit 3iR 3 wTasiid f1ggai &t #id g1 78 g1 sifdahiar
garedt &t Hid gRAfEar @ g1 9ma o1 @ 8|

TR ToulTg &didh & fIfhcT gd Wy Sifdert sriferd sidifd SIerger Sssiiig Hardt fiear (20 aw) uett dew= &t uwa dier
B WR et qara™ # de 7T &1 WR, T deh ITh! fSelart gt 75 3R 7 L] 1 ST goT o1l 39 WR AT &5 & Rifdhcdrera @ 58
14 1 ol ForeTT SreudTet o folg YR & faam Tl W, 3redfeieh Teaeie g1+ Ue U el gletd agd 3ifdes 7R g1 i 38 IgqR &
forg Ymhe o foa, STet W, Sraman man ok 15 S[elts ot STh! Hid gt T8

STl T8 T

1- 3@ (29 av) gt fEaer, SriemgRT|

2- 3997 (23 a) gt 99, SrehrasT, THdt|
3- et (21 avf) uett srfdg, gafaar g
4- et (32 ) yeht o, e T

5- dgHt (32) Uct U elTel TRUYeT, UTdel UisT

Hieraret # 6 faa # uig ugeT & Ha

Hietarst & HgreAT el sreudrel # 6 {37 # uiwr uyareti &l Hid g geh! 81 SHHRI & SFAR HieldTsT & 3 udrel | 5 Sells I A
TSR <l Hid g% T 38k 918 7 FeTTs bl BT el 8 JelTs eh $21T U718, 9 SelTs el faear 3R 10 Jelrg et Tl SR &t S wedt 718
ot
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g Foft Afgemait i SR fecfiadt g8 off | aefiaa fammes wR 3= Afsa sy o ma o1, et S5 & 1S fear o &M e 3
qreft a9 & & fob Sifurem fAwex &Y Jepmur st Rulé ot uifSifea ong &1 wasiiva arefters fiaarst st et Mg A Hial a1 st fefR
Tgfd STfeearsii ol ST &1 AT 81 Siaex] ohl ATIRaTa! & Hid 814 o STRIUT & $IhR fohaT 81



i The Print, Online News, 17/07/2026

Source: https://hindi.theprint.in/india/human-rights-commission-issues-
notice-to-ntpc-cmd-and-ssp-in-muzaffarpur-case/1000675/

BIHGHSTHRRRYR ARl # ATETShR SRINT = TS & Hiewst ofk vagat ot Aifed St fhan
e

TFRYR HTHel # AHATERR ST 3 TAeidiet & HioAst ok gauadt ol Aifew SRt fomar
aTST 16 July, 2026

T Reeh, 16 ST (wTe) AT AHETAHR TGN (THTaSRe) 3 gewfdar &l &gl & 3o [RgR & GorrumgR Sat & widt seres &
TRHRT U1 GIETUTET gRT F1Y 7Y QLT BTEh i’ (I Gohd e Tl dTelTe) & hidd dik IR i I<di o ga- bl @WeRi IR AT a9
faegd A (Tdidiedt) ofk fagR gl & sifdemial ot Hifea St fasar 81

TG AHaTfdeR ST 7 SifdeRal @ 59 A | &) gu & oier Ruid #ift &1

TAIUTRIRET A Ueh ST # gl foh 3o+ ‘HifSam ot 30 @R &1 @ 93 foran g forad gt ma & 16 fagR & qoraomgR foret & ahict
TTch B GACIUI GRT &Y 7Y Q2T 818 o[ | §&- & oI sred ol Hid &l T8

QI § dTerrall # 9RY AT H hidel i IRE Gepdl Shed 8| SRR A gl foh @aRl & FER, I 3cllch | ‘Sl Id1a-1 §IS Ag) g
T &'

SN 7 77T & foh oR IHaR | Iard} 1 &1d 99 €, df I8 AHaldehR] o Seere bl 1R A g1

gafely, AFATOER ST A foeel! fd Tadidiel & sreaer Og usy fAqereds dur JoomgR & aRks gferd srefteres (qauadh) ! Aifea
SR &heh &1 g & HiaR 39 Ae W faggd Raié wift g1

Hifear & mft @Rl & SITHR, S dTelTal § UTHIUN o S-S I ek o feTY A dR TR Ig GREMTHRHAT a-1d gi (T T &; &
ITHIOT ISR # S & T hiaet ot srar-gan feedT gengl ad 8l

Qeh STl ST H GAUTRET = gl foh 38 HifSar &Y Uk WeR o1 T A3 ol 81 39 @WeR & JdTfde, 14 Jells hl SR Uael &
T §g TR foret & AgeT & ddez-93 # AT UIfSen<ur gRT Ry 1 T8 TS SIf9aT & GRM, 28 THTT Teh TS HhHar] ol diaR
T ThTS P SR STgeie! 19 T hidd dR W) Jid gt 718 ot

ATYT TS HTeg

HIYG

Ig @R AT Yol Toiell @ “3ifet-this’ g1 off 77 8. g8k ehee o fau RRftie iR =181 8.
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The Print, Online News, 17/07/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://hindi.theprint.in/india/nhrc-issues-notice-to-rajasthan-
government-over-deaths-of-several-women-in-hospitals/1000607/2amp

TUGIIRYT 7 SreudTert | g Afgerranl dhl Hid &b AT & ASTRIT TR & Aifed SR fohar
aTT- 16 July, 2026

Tt faeett, 16 SeTs (VW) AERT AFATISR SRR (TTTISTRE) A FeefdaR i el foh IH- TSI TAR i 3 Hifsar 7 St
e H Yokl e &h d1¢ Ueh ITg o iR sie Afgersit 8ik var AranfeT & #id gt 1|
SN 7 39 A § &1 g & Hiax fowga Raié At €

T 3 #HfSar & St @Rl @1 gaTel 3 §U el fob Hefenl § uie Afgenrail & Jia Hierarst forat & Agram i srgare | gg, STafds
i AfgeTatt 3R Teh Aranfer &t Hiq sigareT e srudre | g3l

I g i et fob afe Hifsan @ei 4 foby 7Y 31d el €, ol Ig AT UHR o THR Seeied &l AHeT 8 |
TAGISRET A ISR & J&A 9 &l A1fed SIRT & qf 9wdtg & Hiar fawqd R #ift 81

Ueh 37 99T H TUISNRE! 3 I foh I8 Heg uaer i Astert Widrel fRd Uk a1el Gur 78 # &l fheiRY & 919 o6fdd &9 4§ 3=y
9T dfqat gRT eRiRes 3R A4 Iafis foby o Gdeft Mifsar @a=t o1 oft @e: g3 feran 31

ST 7 et o difsdt hr Rifeheditar st 7 g9 aRIdT <l gfP g3 81 39 "o wR T sgerd v gU T=aREt = &hel fh a8
AT 9ehR] & Seeie ol ATHT gl

STRINT = Heg 3Ll o H3eg ida 3R HiUTel & Yfeld Siger ot e SR & a g & Wik fasga Rald uega e ot fAdsr faar g1
TS Tk ATEd

HIYT
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CHANNEL
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PROGRAM

AUTHOR

PERSONALITY

17.07.2026

ABN Telugu

12:20

NHRC Serious On Saidabad Success School
Incident

-The National Human Rights Commission
(NHRC) on Friday has issued a notice to the
Telangana government after receiving a complaint
alleging that a private educational institution in
Hyderabad made Islamic religious lessons and
prayers compulsory for students.

02:18 Min

Breaking
News

Abc

16.07.2026

NewsX

10:00

NHRC Issues Notice To Telangana Over
Hyderabad College Complaint, NewsX Accesses
Filing

-NewsX has accessed the National Human Rights
Commission notice in connection with a
complaint involving a private educational
institution in Hyderabad. The NHRC has taken
cognisance of the allegations and issued a notice
to the Telangana government, seeking its
response. The matter remains under official
examination.

05:30 Min

Breaking
News

Abc

16.07.2026

Prime 9

08:00

Success School incident

-Amid the controversy over alleged 'Kalma'
homework at a Hyderabad school, police on
Thursday revealed that the Class 2 section at
Success School had 25 students, including only
one Hindu student, while the remaining 24 were
Muslims.

04:15 Min

Breaking
News

Abc
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16.07.2026

TVO Telugu

10:20

Success School Religious Controversy

-A Class 2 homework assignment has snowballed
into a controversy at a private school in
Hyderabad’s Saidabad after the parents of a Hindu
student alleged that their child was asked to
memorise and recite the Kalma, prompting
protests outside the institution and police
detention of Bharatiya Janata Party (BJP) workers
on Thursday.

03:14 Min

Breaking
News

Prashant

16.07.2026

BRK News

19:00

NHRC takes serious note of Success School
incident.

-Success School Religious Controversy

-Reacting to the controversy, senior Congress
leader V Hanumantha Rao condemned the alleged
incident and said religious practices should not be
imposed in educational institutions.

03:40 Min

Breaking
News

Abc

16.07.2026

99 News

14:00

Success School Issue : A controversy triggered at
a private school in Hyderabad after the parents of
a Class 2 Hindu student alleged that their child
was asked to memorise and recite the Kalma and
Surah Al-Fatiha as part of a school assignment.

03:05 Min

Breaking
News

Abc
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16.07.2026

IndiaTV

17:00

Iecall H gl &l 5T & 3MRIUT BT gTh

TAHISR
3 G ol 9. S8l 3 el &t &=l Dl gl
& R Ted AR BT Y A TIHISR &
916 IRTAR &R for §...10 TS i U H adt
asamaﬁﬁﬁaﬁmaaﬁfwéﬂé

... oI 1 IR E g ol o= ] Al
PR SAF § 19 & U™ fe..CoTV F
S & a1E SR &) TgaH g3 3R o g
T ! IRUIR &R Ugdt ad da - B
%wa"raaﬁmﬁﬁaa—rﬁﬁvﬁiﬂ?ﬁwﬂ

01:03 Min

Breaking
News

Abc

16.07.2026

NDTV
Rajasthan

14:00

Bikan_e\r Triple Murder: R U=RId H 3 AT i
dlp e el

07:58 Min

Breaking
News

Abc

16.07.2026

NDTV
Madhya
Pradesh

17:00

Job @ ATH WR Girls P [T H d< dTc] I bl

A

Y YR &b $AR A A1eb) faet & 7 R
ﬁwic]r%a%aﬂmw%w

dIebT Tl HeT 3T §. TSR B 6

SSEEIREEEIR uﬁﬂgiﬁ 3R gfery &t

a1 for 3= U giked | A b I 717 T,

3J9PT 3RIY g T 7 a1 I Wdd U J T8

W e Srdm o7 iR 7 8t URaR 9Tl T Welh
%ﬁtﬁ%?rg,'qﬁ?fr

1t ara1 fora b I Nb) BT AT SR Tcl?ﬂ'q
ﬁsﬁvggwwﬁ?mﬁs%’&m%ﬁ
& I ﬂﬁlﬁﬁ%aﬁ’fﬁGT?‘zﬁ?ﬁﬂmﬁ
%ﬁmﬂwaﬁ §U gferd 7 3T & dhR o

04:15 Min

Breaking
News

Abc
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